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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DELHI 
Miscellaneous Application No. 115/2024 

IN 
Original Application No. 92/2023 

J 

INTHEMATTEROF: 

NeelMani 
. .. ... Applicant 

VERSUS 
South Delhi Municipal Corporation 

.. . .... Respondent 

STATUS REPORT ON BEHALF OF RESPONDENT MUNICIPAL 
CORPORATION OF DELffi (MCD) PURSUANT TO ORDER DATED 
15.01.2025 and 15.04.2025 

I, Sunny Choudhary S/o Shri Omvir Singh age about 31 years working as 
Executive Engineer (EMS), Central Zone, MCD, having office at Zonal Building, 
Central Zone, Lajpat Nagar, New Delhi do hereby solemnly affirm as state as follows: 

1. That I am presently posted as Executive Engineer (EMS), Central Zone, 
MCD, Lajpat Nagar, New Delhi and well conversant with the facts of the 
case based on the official records maintained at DEMS/HQ/MCD and as such 
am competent to depose thereto. 

2. That the instant status report is being filed pursuant to order dated 15.01.2025 
and15.04.2025 ofthis Hon'ble NGT. 

3. 

with order ofthis Tribunal for circulation ofthe same to all States and Union 

Territories. 

3) Compliance report be filed by CPCB at least three days before the next date 

of hearingfixed. 
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2. 

4) Vide order dated 04.09.2023 MCD was directed to take appropriate steps to 
close the remaining Dhalao with specific time lines as per directions of Chief 
Secretary, Government of NCT of Delhi and directions given by this Tribunal 
for ensuring compliance with Solid Waste Management Rules, 2016. 

5) Notice be issued to MCD for filing its report regarding compliance with 
order dated 04.09.2023 passed by this Tribunal. 

6) Report by MCD be also filed at least one week before the next date of 
hearing fixed 

7) List on 14.04.2025 for further proceedings/orders. 

4. It is most respectfully submitted that the directions ·given to MCD vide order 
dated 04.09.2023 passed by Hon'ble NGT are reproduced herein below: "The 
order dated 04.09.2023 is also annexed herewith as Annexure-H." 

7) MCD shall be bound by the undertaking given in the status report and 
shall close the dhalao in question at the earliest but latest by 31.12.2024 

and maintain good sanitary and hygienic conditions till closing thereof 
8) We find that MCD has proposed alternative use of dhalao as mentioned 

in the Status Report, However, we consider that use of dhalao for MRF, 
Decentralized composting Pits and attendance of safaikaramcharis will 
not be appropriate and is likely to perpetuate the very same state of 
affairs which closing of dhalao is meant to remediate Therefore, it will be 
appropriate that on closure such dhalao are alternatively used as Milk 
Booth, EV Infrastructure (IGL), Library, Reading Room, Training Centre 
for less privileged women and children or Senior Citizen Recreation 
Centre. 

9) MCD shall also take appropriate steps to close the remaining dhalao 
. .- ··· with specific timelines as per directions of the Chief Secretary, 

~~ ~ * * Government of NCT of Delhi and directions given by this Tribunal for 
(b'lj ~ *& uring compliance with Solid Waste Management Rules, 2016. 

Q .f ~ $ ~ O The CPCB is directed to look into the aspect of issuance of 
Z rt* ~~~~""~ i!" opriate Standard Operating Procedure (SOP) on the subject 
~- fh~"!i u~ .icable to all States/ UTs, as already directed by this Tribunal, within * ~ 0~ ee months and file action taken report with the Registrar General of * · Q~ • . is Tribunal who may, if necessary, direct listing of the matter before the 

Bench for further directions. 
11) The present OA is disposed of with directions as detailed above 

leaving the parties to bear their own costs. 
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12) In case of non-compliance of any of the directions/orders passed 
by this Tribunal, the Applicant shall be at liberty to move this Tribunal by 
appropriate proceedings for issuance of jitrther directions in the matter. 

5. It is to mention that in compliance of the directions of Hon'ble NGT 
dated 04.09.2023, the dalao next to plot no- 74, Friends Colony West, 

New Delhi -110065 has already been closed before 31.12.2024 for 
collection of garbage. It is specifically submitted that the dhalao 
mentioned in Original Application is lying vacant and no MSW is 
collected at this point as of now and will be put up to suitable 
alternative use as and when need arises. The photograph of the closed 

dhalao is annexed as Annexure-III. 

6. That with regard to the directions to MCD for taking appropriate steps to 
close the remaining dalaos with specific time line as per directions of the 
Chief Secretary, GNCTD and the directions given by the Hon'ble NGT for 
ensuring compliance with Solid Waste Management Rules-2016 it is 
respectfully submitted that as per As per Master Plan of Delhi (MPD) 2021, 
the land for dhalao shall be utilized primarily for segregation of waste and for 
parking of utility vehicles and local bodies has to ensure that the existing 
dhalaos be removed in phases. The area required for setting up such 
segregation unit should be around 0.02 Ha (200 sq.m.). However, Rule 15 (h) 
& (o) of Solid W<l;ste Management Rules 2016 stipulate that:-

15 Duties and responsibilities of local authorities and village Panchayats of 
census towns and urban agglomerations.- The local authorities and 
Panchayats shall-

(h) Setup material recovery facilities or secondary storage facilities with 
sufficient space for sorting of recyclable · materials to enable informal or 
authorised waste pickers and waste collectors to separate recyclables from 
the waste and provide easy access to waste pickers and recyclers for 
collection of segregated recyclable waste such as paper, plastic, metal, glass, 
textile from the source of generation or from material recovery facilities; 
Bins for storage of bio-degradable wastes shall be painted green, those for 
storage of recyclable wastes shall be printed white and those for storage of 
other wastes shall be printed black; 
(o) Set up covered secondary storage facility for temporary storage of street 
sweepings and silt removed from surface drains in cases where direct 
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collection of such waste into transport vehicles is not convenient. Waste so 
collected shall be collected and disposed of at regular intervals as decided by 
the local body; 

7. That it is most respectfully submitted that MCD is taking initiative of making 
Delhi a dhalao free city in compliance with the provisions ofMPD-2021. The 
existing dhalaos that are closed or abandoned are being converted into public 
utility facilitic_s in terms of Resolution-139 dated 23.11.2021 passed by 
Standing Committee of MCD and are being removed in a phased manner. 
Initially, there were 1494 Dhalaos out of which 985 Dhalaos have been 
closed and put to following alternate use in public interest including : 
- Converting them into Amul Milk Booths 
-MRF 
- EV Infrastructure (IGL) 
-Library 
-Reading Room 
- Tmining Centre for less privileged women & children 
- Safaikaramchari Attendance Centre/ Sf Office 
- Senior Citizen Recreation Centre 
- Decentralized Composting Pits 

The Zone w1se list of dhalaos of all Zones maintained by 
DEMS/HQ/MCD is annexed as Annexure-IV. Furthermore, MCD is in the 
process of converting the dhalaos in to Fixed Compactor Transfer Station 
(FCTS) in the phased manner, as per the requirement. The area of existing 
dhalaos is varying from about 20-40 Square meter, whereas as per MPD 

1f )j. V f ~~ ·. 2021, the area required for segregation of waste and parking for utility 
... ~ '/ hicles is 0.02 ha (200 sq.m.) and minimum area required to set up an 

:>- ~ \ ~ ~ · TS (Fixed Compactor Transfer Station) is about 65 sq.m 
z~.,..~ 

0:: ~~ic.: ~· 4:,. ~ 't?> dl~ . t, at present there are 309 Operational FCTS (Fixed Compactor 
~ ~ . 

~O 11> Ct B 0 . ansfer Stations) for 509 operational dhalaos out of which 250 (One 
(\I * 1f (j 1alao per Ward) are being utilized for storage of street sweeping waste 

"r and silt, as prescribed in point no-3 (ii) of the Orders of Chief Secretary, 
GNCTD dated 06.04.2023 ( Copy annexed as Annexure-V). It is pertinent 

/ to mention that the aforesaid 250 dhalaos are being operated for 
Infrastructure Requirement at Residential Neighborhood Level as stated in 
MPD 2021, whereby one dhalao per ward is being retained for catering to 
sweeping waste and channel silt. Zone wise list of 309 operational FCTS's 
is annexed herewith as Annexure-VI. 
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9. Furthermore, due to scarcity of availability of feasible land and delay in 
allotment of such land by Land Owning Agencies, the allocation of sites for 
construction of utility for segregation of waste and parking of utility vehicles 
is under process. However, the answering respondent has to close 'dhalaos' in 
phase wise manner while ensuring the availability of other Secondary 
Storage Systems (i.e. Dhalaos and FCTS) in the vic.inity of closed dhalaos. It 
is pertinent to mention that some of the closed dhalaos have been· converted 
into Fixed Compactor Transfer Station (FCTS) depending upon availability 
of land which serves as the collection/storage unit equivalent to minimum 4 
dhalaos. The private concessionaire has also deployed Mobile Transfer 
Station (MTS) which provides mechanical means of direct transportation of 
primary collected waste into secondary transportation vehicle in the absence 
of secondary storage collection systems, in a particular area or ward or 
locality. The secondary transportation vehicles (i.e. Refuse Compactor 
Vehicle/MTS) then transport the solid waste to designated waste processing 
facilities or dumpsites. 

10.That the entire process of removing the dhalaos and making Delhi a 
'dhalao-free city' is in process and is being unde11aken in terms of MPD-

2021, SWM Rules, 2016 and Order dated 04.09.2023 passed by Hon' ble 
NGT. 

- ,!). '1 ?¥'01 

0 'l J u l '1.015 
DE~ENT 

SUNNY CHOUDHARY 
EE (EMS)/CNZ 
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Item No.06 

Sh. Neel Maini 

BEFORE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Miscellaneous Application No.115/2024 
IN 

Original Application No.92/2023 

Versus 

.South Delhi Municipal Corporation 

Date of hearing: 15.01.2025 

Court No.2 

Applicant 

Respondent 

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: Mr. Abhinay Sharma, Advocate for Applicant. 

Respondent: Mr. Raj Kumar, Advocate for CPCB. 

ORDER 

1. Report dated 23.12.2024 has been filed by CPCB. In the report it has 

been mentioned that SOP dated 23.12.2024 has been prepared by CPCB. 

2. Learned Counsel for CPCB seeks four weeks time for further 

compliance with order of this Tribunal for circulation of the same to all 

States and Union Territories. 

3. Compliance report be filed by CPCB at least three days before the 

next date of hearing fixed. 

4. Vide order dated 04.09.2023 MCD was directed to take appropriate 

steps to close the remaining Dhalao with specific timelines as per 

1 
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7 
directions of Chief Secretary, Government of NCT of Delhi and directions ' " 

given by this Tribunal for ensuring compliance with Solid Waste 

Management Rules, 2016. 

5. Notice be issued to MCD for filing its report regarding compliance 

with order dated 04.09.2023 passed by this Tribunal. 

6. Report by MCD be also filed at least one week before the next date of 

hearing fixed. 

7. List on 14.04.2025 for further proceedings/orders. 

January 15th, 2025 
M.A. No. 115 /2024 
M 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

2 
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Item No.04 

Neel Mani 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Miscellaneous Application No.115/2024 
IN 

Original Application No.92/2023 

Versus 

Municipal Corporation of Delhi & Anr. 

Date of hearing: 15.04.2025 

Court No.2 

Applicant 

Respondents 

CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: Mr. Pooran, Advocate for Applicant (through VC) . 

Respondent: Mr. Raj Kumar, Advocate for CPCB. 

ORDER 

1. Learned Counsel for the CPCB seeks one week's time for filing of 

copy of SOP prepared by the CPCB. 

2. None has appeared for the applicant and respondents no.1 and 2 

today. 

3. List on 04.07.2025 for further hearing. 

4. The applicant and respondents no.l and 2 be also informed about 

the date of hearing fixed and be asked to join the proceedings on that date. 

April 1Sth,2025 
Miscellaneous Application No.l15/2024 
M 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

1 
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Item No.01 

Neel Mani 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI. 

Court No.2 

(Through Physical Hearing with Hybrid VC Option) 

Original Application No. 92/2023 

... Applicant 

Vs 

Municipal Corporation of Delhi & Anr. ... Respondents 

Date of hearing: 04.09.2023 

CORAM: 

Applicapt: 

HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Mr. Abhinay Sharma AOR, with Ms. Parul Khurana 
Advocate. 

Respondents : Ms. Tanisha Samanta Adv. for Mr. Balendu Shekhar 
Standing Counsel for DPCC. 
Mr. Virendra Singh Adv. for Ms. Puja Kalra, Standing 
Counsel for MCD. 

Application under Section 18(1) read with Sections 14 and 15 of the 
National Green Tribunal Act, 2010. 

ORDER 

1. The applicant has filed the present application under section 18 (1) 

read-with Sections 14 and 15 of the National Green Tribunal Act, 2010 

seeking relocation of the dhalao /garbage dumps situated in front of entry 

gate of the residence of the Applicant. 

2. The applicant has submitted that the father of the Applicant 

constructed family residence at plot bearing No. 74, West Friends Colony, 

New Delhi in the year 1954.· Next to the house is a service lane, a nallah 

and then the Friends Colony Club. In earlier times there was another 

service lane at the other end of the club. At the end of that service lane 
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O.A No . 92/2023 Neel Mani Vs. 

Municipal Corporation of Delhi & Anr. 

2 

there used to be a place to dump garden waste. The club closed the end 

of that service lane and made it the entrance to the said Friends Colony 

club and simultaneously closed access to the dump, which was in the 

month of April, 2000, moved/ shifted to the other side next to plot bearing 

No. 74, West Friends Colony, New Delhi without intimation to/permission 

from the applicant. The said dhalao has now been officially made a 

garbage dump for whole of the Friends Colony (West) causing health 

hazards not only to the Applicant herein but also the other residents of 

the Colony thereby violating fundamental rights of the Applicant as 

guaranteed under Article 14, 19 and 21 of the Constitution of India, 

which include and are not limited to right to have a clean and healthy 

environment. The Applicant on several occasions cantacted the 

respondents and raised the requests to relocate the dhalaojgarbage 

dump but the respondents never paid any attention. to any of such 

request. The Applicant filed Writ Petition Civil no. 8854 of 2006 before 

Hon'ble High Court of Delhi in the year 2006 and Hon'ble High Court of 

Delhi vide its order dated 03.02.2010 directed the Respondents to 

maintain the hygienic condition of dhalao and granted liberty to the 

Applicant to approach Hon'ble High Court of Delhi if aggrieved by the 

noncompliance of the order dated 03.02.2010 by the Respondents. The 

Applicant again filed Writ Petition Civil no. 1258 of 2020 before Hon'ble 

High Court of Delhi. Hon'ble High Court of Delhi vide order dated 

05.02.2020 directed the Respondents to maintain the hygienic condition. 

However, the Respondents, in violation of the order dated 03.02.2010 and 

05.02.2020, are still not maintaining the hygienic condition of the dhalao. 

Subsequently, the Applicant withdrew the above said Writ Petition for 

filing the present Application before this Tribunal. 

424



--- ·---------· 

II 
O.A No. 92/2023 Neel Mani Vs. 

Municipal Corporation of Delhi & Anr. 

3 

3. Vide order dated 21.02.2023, this Tribunal ordered issuance of 

notices to the respondents and also constituted a Joint Committee 

comprising-of the Commissioner, Municipal Corporation of Delhi (MCD), 

the Delhi Pollution Control Committee (DPCC) and the District Magistrate 

(South East), Delhi and directed the same to look into the grievances of 

the applicant, verify the factual position and suggest appropriate 

remedial action and file its report within two months. 

4 . In compliance thereof, report of the Joint Committee was filed vide 

email dated 25.04.2023 the relevant part of the report reads as under: 

"xxxx: xxxx: xxxx: 

2. That a joint inspection of the site was carried out on 21.03.2023 
by the representative of DPCC, MCD and DM (South-east). During the 
inspection it was observed that: 

• The Dhalao as mentioned in the present matter is located in the 
friends Colony (West}, which is adjacent to Plot no. 74, belongs 
toMCD. 

• MCD officials informed that MCD is cleaning the Dhalao on 
regular basis. The collected garbage is then transferred to FCTS 
(Fix Compactor Transfer Station) located at Abdul Hamid Park, 
NFC Market for proper disposal. 

• During the time of Inspection joint committee observed that 
proper hygiene was being maintained at this dhalao. (Geo 
tagged photos were taken). 

• Official of District Magistrate (South - Bast) informed that 
ownership and cultivator of the land in which this Dhalao is 
located is in the name of Friends Colony and Friends Co­
operative. 

Copy of the joint inspection report alongwith photographs taken 
during the inspection on 21.03.2023 are enclosed herewith as 
ANNEXURE - 1 (Colly). 

3. That the Chief Secretary, Delhi passed an order dated 06.04.2023 
in compliance with this Hon'ble Tribunal order dated 16.02.2023 
passed in OA No. 606 of 2018 entitled as "Compliance of Municipal 
Solid Waste Management Rules, 2016 and other environmental 
issues". This order was passed after collecting information from all 
the stake holder Departments, the present status and action plan in 
this regard for the purpose of monitoring important parameters for 
effective Solid Waste Management, the Department wise action plans 
for solid waste management in Delhi, is enclosed herewith as 
Annexures -2. On the issue of closure of Dhalao: 
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O.A No. 92/2023 Neel Mani Vs. 
Municipal Corporation of Delhi & Anr. 

4 

(a) In the jurisdictional areas of NDMC and DCB there are no dhalaos 
existing. 
(b)In the MCD areas corporation shall ensure closure of existing 638 
dhalaos by 31st December 2024 and some .Dhalaos are planned to 
be retained for disposal of silt and street sweeping waste. 
4. In view of the order dated 06.04.2023, passed by the Ld. Chief 
Secretary, Delhi, as issue is being monitored at the highest level of 
the Government, further orders may be kept in abeyance. The 
present Status report may kindly be taken on record." 

5. Vide order dated 07.04.2021, this Tribunal, while referring to order 

passed in O.A. no. 267/2020 in Anubhav Vs. North Delhi Municipal 

Corporation, directed MCD and DPCC to file status report. 

6. In compliance thereof, Status Reports have been filed by MCD and 

DPCC vide emails dated OL09.2023 and 31.08.2023 respectively. In the 

reports filed by MCD and DPCC undertaking has been given that the 

dhalao shall be closed by 31st December 2024. The relevant part of the 

report filed by DPCC is reproduced as under: 

"xxxx xxxx xxxx 

4. That in compliance to the order of Hon'ble National Green Tribunal 
dated 07.04.2021 in O.A. No. 267 I 2020 "Anubhav Vs. North Delhi 
Municipal Corporation" a meeting was taken by the Secretary, Urban 
Development, Govt. of NCT of Delhi on 08.07.2021 and minutes of 
the said meeting were sent to Local Bodies, CPCB and Urban 
Development Department, Govt. of NCT of Delhi vide letter dated 
26.08.2021 for urgent necessary action and sending the information 
I updated status to DPCC within 7 days as mentioned in the said 
minutes. 
Following decisions were taken in the said meeting of Secretary, 
Urban Development, Gout. of NCT of Delhi, held on 08.07.2021:-

(i) All the local bodies in NCT of Delhi shall take all necessary 
measures in order to ensure timely removal of Solid waste from all 
dhalaos/ collection points and in case of failure, shall take necessary 
action against the concerned person. 

(ii) All the local bodies shall provide information and updated status 
in respect of total number of dhalaos/ collection points along with 
timelines and compliance in respect of Rule 15 of the Solid Waste 
Management Rules,' 2016, in the enclosed Annexures-I and 
Annexure$ -II. The said information shall be sent to the DPCC 
through email within 7 days positively and hard copy signed by the 
concerned senior officer of the department. 
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Municipal Corporation of Delhi & Anr. 
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(iii) Central Pollution Control Board if necessary shall prepare a 
Standard Operating Procedure (SOP) and send the same to DPCC 
through email copy of the minutes of the meeting taken by the 
Secretary, Urban Development, Gout. of NCT of Delhi on 08.07.2021 
issued vide letter dated 26.08.2021 is enclosed as Annexure-} 
5. That Reminders were sent through email on 29.09.2021, 
25.11.:2021 and 11.01.2023 to Local Bodies & CPCB since 
information I updated status was not received with respect to the 
minutes of the meeting taken by the Secretary, Urban Development, 
Gout. of NCT of Delhi on 08.07.2021. Delhi Cantonment Board 
submitted its reply vide letter dated 06.09.2021 along with status in 
Annexure-! & II informing that in their area there were 10 No. of 
Dhalaos and all the 10 Dhalaos were compliant with Rule 15 of the 
Solid Waste Management Rules, 2016. 
6. That Solid Waste Monitoring Committee (SWMIC) headed by 
Hon'ble Lt. Governor, Delhi has been constituted by the Hon'ble. 
National Green Tribunal vide order dated 16. 02.2023 in OA. No. 
60612018 in the matter of "Compliance of Municipal Solid Waste 
Management Rules, 2016 and other Environmental Issues". Chief 
Secretary, GNCTD is Convener and Secretaries I HODs of various 
Ministries I Departments of Govt. of India I Delhi are members of the 
said Committee. 
An Action Plan for Solid Waste Management in Delhi has been 
prepared and an order dated 06.04.2023 has also been issued by 
Chief Secretary, Delhi. Copy of the said Action Plan and Order dated 
06.04.2023 were sent to concemeci Departments for necessary 
action including providing required information as mentioned in the 
said order & Action Plan. Copy of the order dated 06.04.2023 issued 
by Chief Secretary, ONCTD has already been submitted to Hon'ble 
National Green Tribunal in OA. No. 92 of 2023 along with status 
reportfiled by DPCC on 25.04.2023. 
First meeting of the Solid Waste Monitoring Committee was held on 
25.04.2023 and copy of the minutes of the meeting are enclosed as 
Annexure- 2. 
7. That pursuant to the order of Hon'ble Green Tribunal dated 
14.07.2023 in O.A. No. 9212023, a letter was issued to MCD on 
11.08.2023 referring the above mentioned orders of Hon'ble Green 
Tribunal, Minutes of the meeting taken by Secretary, Urban 
Development, GNCTD on 08.07.2021, order dated 06.04.2023 of 
Chief Secretary, GNCTD and Action Plan of Solid Waste Management 
in Delhi prepared by Solid Waste Monitoring Committee (SWMC) 
constituted by. Hon'ble National Green Tribunal vide order dated 
16.02.2023 in OA No. 606 I 2018 regarding Compliance of Municipal 
Solid Waste Management Rules, 2016. and other Environmental 
Issues, seeking present status regarding closure of Dhalaos in Delhi 
w. r. t. order dated 06.04.2023 of Chief Secretary, GNCTD and Action 
Plan of Solid Waste Management in Delhi etc. 
Copy of the letter dated 11,08.2023 issued by DPCC to MCD is 
enclosed as Annexure- 3. 
In response to the above mentioned letter of DPCC Dated. 
11.08.2023, MCD vide letter dated 28.08.2023 has provided 
information including information related to Dhalaos and the same is 
enclosed as Annexure - 4. 
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As per the said letter dated 28.08.2023 of MCD, there are total572 No. 
of Dhalaos and the Dhalaos are compliant with Rule IS of the Solid 
Waste Management Rules, 2016. 
In the said reply MCD has also informed that initially, there were 
1491 No. of Dhalaos out of which 919 No. of Dhalaos have already 
been closed and 572 No. of Dhalaos are functional. Further, out of 
919 No. of closed Dhalaos, 514 No. of • Dhalaos have been converted 
into alternative use, 173 No. of Dhalaos are proposed for alternative 
use, 1 09 No. of Dhalaos have been demolished which were situated 
on Right of Way (ROW) and 123 No. of Dhalaos are closed but not in 
use. Additionally, one Dhalao per ward will be retained for catering 
to. sweeping waste and channel silt and the remaining Dhalaos will 
be closed by December, 2024. 
Following are the Alternative use of Dhallaos as informed by MCD in 
the said letter: 

• Amul Milk Booth 
• MRF 
• EV Infrastructure (IGL) 
• Library 
• Reading Room 
• Training Centre for less privileged women and children 
• Safaikaramchari Attendence Centre 
• Senior Citizen Recreation Centre 
• Decentralized Composting Pits 

8. That as mentioned in the order dated. 06.04.2023 of Chief 
Secretary, GNCTD, there is No Dhalaos in the areas under the 
jurisdiction of New Delhi Municipal Council (NDMC) and Delhi 
Cantonment Board(DCB). 
9. That a letter dated 11.08.2023 was issued by DPCC to CPCB with 
request to send the Action Taken Report (regarding Standard 
Operating Procedure (SOP) for Dhalaos I Storage Facility of Solid 
Waste) writ above ·mentioned orders and Minutes of the meeting 
taken by Secretary, Urban Development, Gout, of NCT of Delhi on 
08.07.2021. Reply of CPCB with respect to the said letter of DPCC is 
awaited. 
Copy of the letter dated 11.08.2023 issued by DPCC to CPCB is. 
enclosed as Annexure - 5. 
10. That inspection of the two Dhalaos mentioned in the said orders 
of Hon'ble Green Tribunal dated 07.04.2021 and 14.07.2023 were 
carried out jointly by DPCC and MCD officials on 21.08.2023 and 
brief of observations and information gathered during the inspections 
are as follows: 
{11 Dhalao located at Military Road, Bapa Nagar Side, Karol 
Bagh, Delhi-05 
(i)The Dhalao is located at Military Road, Bapa Nagar Side, Karol 
Bagh, Delhi and having area of about 120 sq. meters. Dhalao is 
surrounded by residential areas and open (Not Covered from the top). 
Walls of Dhalao found in broken/ damaged condition. 
(ii) Dhalao is being operated & maintained by .M/ s Metro Waste 
Handling Private Limited on behalf of Municipal Corporation of Delhi. 
(iii) Unhygienic condition and smell due to storage of Municipal Solid 
Waste I Garbage observed dw·ing the inspection. 
(iv) As informed, the Dhalao receives about 25 Tons per day (TPD) of 
Municipal Solid Waste from Bapa Nagar, Military. Road, Tank Road, 
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Anand Parbat and Teacher Colony. Mixed Municipal Solid Waste 
found stored at the Dhalao. The collected Municipal Solid Waste from 
the Dhalao is sent to Bhalswa Dumpsite without any processing 
(v) Municipal Solid Wa.ste from the Dhalao is lifted in three shifts 
through one truck in each shift. 
(vi) Representatives of MCD informed that Dhalao will be closed 
within a month. and Municipal Solid Waste will be sent to FCTS 
(Fixed Compactor Transfer, Station) located near Anand Parbat, 
Adjacent to Military Road. 
Copy of the Report of the Joint Inspection by Team of DPCC and MCD 
of the Dhalao located at Military Road, Bapa Nagar Side, Karol Bagh, 
Delhi-05 on 21.08.2023 i$ enclosed as Annexure - 6. 
(2) Dhalao located next to Plot No. 74. West Friends Colony. 
Delhi- 110065. 
(i) The Dhalao is located next to Plot. No. 74, West Friends Colony, 
Delhi 110065 and having total area of about 80 sq, meters out of 
which about 20 Sq. meter is covered. Dhalao is having a metal Gate 
at the front side. 
(ii) Dhalao is being operated & maintained by M/ s DDSIL (Dakshini 
Delhi Swatch Initiative Limited) on behalf of Municipal Corporation of 
Delhi. 
-(iii) Smell I Unhygienic condition not observed at the Dhalao. Three 
Metal Containers {Two for Wet Waste (Biodegradable Organic Waste) 
& One for Recyclable I Non Biodegradable Waste] found at the site of 
Dhalao. 
(iv) No Municipal Solid Waste found during the inspection. It was 
informed by the representatives of MCD that Door to Door collection 
of MSW is being done by MCD and this Dhalao receives about 3 Tons 
per day of Municipal Solid Waste (mainly Green/ Horticulture waste) 
from Friends Colony West (about 150-200 houses). Some Municipal 
Solid Waste is also dumped by the local people at the Dhalao. 
Municipal Solid Waste received at the Dhalao is segregated into Dry 
and Wet Waste. Wet waste is sent to Departmental Compost Pits and 
Dry Waste is sent to Waste to Energy Plant at Okhla. 
(v) Municipal Solid Waste from Dhalao is lifted through MTS (Mobile 
Transfer Station) Trucks by 12:30PM every day. 
(vi) Representatives of MCD informed that. the Dhalao shall be closed 
by December, 2024 
Copy of the Report of the Joint Inspection. by Team of DPCC and 
MCD of the Dhalao located next to Plot No. 74, West Friends Colony. 
Delhi- 110065 on 21.08.2023 is enclosed as Annexure- 7. 
11. That after the joint inspection of above mentioned two Dhalaos on 
21.08.2023, a letter has been issued by DPCC on 30.08.2023 with 
directions to MOD to ensure: 
(a) cleanliness & hygienic conditions at the abovementioned Dhalaos 
(b) that there is no smell from the operation of Dhalaos till their 
closure 
(c) take urgent necessary action for closure of both the 
abovementioned Dhalaos at the earliest 
(d) that segregated Municipal Solid Waste is received and processed 
at the Municipal Solid Waste Processing Facilities in Delhi as per the 
provisions of the Solid Waste Management Rules, 2016. 
Copy of the letter dated 30.08.2023 issued by DPCC to MCD is 
enclosed as Annexure - 8. 
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12. That it is essential that MCD should eliminate open Dhalaos 
within a timejrame at the earliest and also clears Municipal Solid 
Waste periodically and timely. There has to be regular and effective 
door to door collection from households and its enforcement on the 
partofMCD. 
That the status report may kindly be taken on record." 

7. MCD shall be bound by the undertaking given in the status report 

and shall close the dhalao in question at the earliest but latest by 

31.12.2024 and maintain good sanitary and hygienic conditions till 

closing thereof. 

8. We find that MCD has proposed alternative use of dhalao as 

mentioned in the Status Report, However, we consider that use of dhalao 

for MRF, Decentralized composting Pits and attendance of safai-

karamcharis will not be appropriate and is likely to perpetuate the very 

same state of affairs which closing of dhalao is meant to remediate 

Therefore, it will be appropriate that on closure such dhalao are 

alternatively used as Milk Booth, EV Infrastructure (IGL), Library, 

Reading Room, Training Centre for less privileged women and children or 

Senior Citizen Recreation Centre. 

9. MCD shall also take appropriate steps to close the remaining 

dhalao with specific timelines as per directions of the Chief Secretary, 

Government of NCT of Delhi and directions given by this Tribunal for 

ensuring compliance with Solid Waste Management Rules, 2016. 

10. The CPCB is directed to look into the aspect of issuance of 

appropriate Standard Operating Procedure (SOP) on the subject 

applicable to all States/UTs, as already directed by this Tribunal, within 

three months and file action taken report with the Registrar General of 

this Tribunal who may, if necessary, direct listing of the matter before the 

Bench for further directions. 
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11. The present OA is disposed of with directions as detailed above 

leaving the parties to bear their own costs. 

12. In case of non-compliance of any of the directions/orders passed by 

this Tribunal, the Applicant shall be at liberty to move this Tribunal by 

appropriate proceedings for issuance of further directions in the matter .. 

September 4th, 2023 
N 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 
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(1 ANN. t;tx\)ps~ 1V 

MUNICIPAL CORPORATION OF DELHI I I I i I I 1 
---'- --

I I I I I 

Subject :- Details of Dhalao in MCD I 

I I I 

S.No Particulars Central South West Najafgarh phah Sout phah Nortt ~ivil Line! City SP Rohini (eshavpura~ Narela 1\arol Bagt Total 
1 Total no. of Dhalaos 197 222 82 77 151 145 70 71 205 . 110 . 82 82 1494 
2 Total no. of Operational Dhalaos 124 109 30 39 14 32 18 17 32 14 51 29 509 
3 Total no. of Dhalaos closed 73 113 52 38 137 113 52 54 173 96 31 53 985 

4 
Details of Dhalaos closed and put for an 
alternative use 

i Amul Booth 6 28 13 4 9 9 0 3 15 0 0 0 87 
ii Attendance Shelter/51 Office/Store 10 0 2 23 5 10 7 0 18 24 0 4 103 
iii FCTS 0 25 6 1 25 21 4 11 " 19 7 6 8 133 
iv MRF 18 4 1 0 5 34 0 2 0 0 7 0 71 
v EV Charging Point 2 12 3 0 3 0 0 0 0 . 0 0 0 20 
vi NGO/RWA 0 4 0 0 0 0 0 0 0 11 0 1 16 
vii RPCell 0 0 0 0 0 0 0 0 0 0 0 0 0 
viii Library 0 0 1 1 1 0 0 I 9 7 0 0 0 19 
ix Senior Citizen Recreation Centre 0 0 0 0 0 0 1 0 11 0 0 1 13 
X Merged in Parks 0 0 0 0 0 0 0 0 2 0 0 0 2 
xi Telephone Tower 0 0 0 0 0 0 0 0 1 0 0 0 1 
xii Outsourced CSR 0 0 0 0 0 0 0 0 10 0 0 0 10 
xiii Neki ki Deewar 0 0 3 0 1 2 0 0 0 0 0 1 7 
xiv Damaged/Closed/Demolished 0 0 0 3 86 0 16 0 0 0 10 0 115 

XV 
Com posting Pit/Other/handed over I 

1 13 0 6 1 2 3 1 0 9 0 36 
Doublig 0 

xvi Others 1 1 
Total 37 86 29 38 137 78 31 26 83 51 23 15 634 

5 
Details of proposed alternative use for 
remaining closed Dhalaos with timeline 

i Amul Booth 0 0 3 0 6 0 0 0 0 8 0 0 17 
II Attendance Shelter/51 Office/Store 0 0 2 38 46 0 0 14 12 7 0 20 139 
iii FCTS 0 0 0 0 2 0 0 0 0 0 0 0 2 
iv MRF 0 0 0 1 1 0 0 5 0 0 5 3 15 
v EV Charging Point 0 0 0 0 0 0 0 0 0 0 0 0 0 
vi NGO/RWA 0 0 0 0 0 0 0 0 0 0 0 0 0 
vii RP Cell/other 0 22 0 0 0 0 9 1 0 0 1 0 33 
viii Others 31 0 0 0 0 0 0 1 32 

Total 0 22 5 39 86 0 9 20 12 15 6 44 258 
6 No. of dhalaos demolished/removed 9 5 3 0 0 0 12 6 47 30 0 1 113 
(i) dhalaos closed but not in use 25 0 I 15 0 0 35 I 0 2 31 0 3 13 124 

433



Government ofNCT of Delhi 
OFFICE OF THE CHIEF SECRETARY 

Delhi Sccrc!nriul, J.P. E.~tatc, New Delhi 

F.No.: DPCC/WMC~UJO.A. No. 606 of20JS/2023//q '3/-/ q 62 Dated; ()b!;ot...J '2,.,-_3-

ORDER 

Whereas, in pursnnnco to the directions nfHnn 'hie Nulioonl (}r(:ch Tribunal (NGT) vide order 
dated 16.02.2023 in OA No. ti06/ 2018 rcgnnling Complluncc Of Municipal Solid Waste 
Management (SWM) Rule~. 2016 nnd other Environmental Issue~, a Solid Waste Monitoring 

Committee tSWMC) hendcd by the Hon'ble Lt. Governor, Delhi has been constituted. 

t ,Judicial Pronouncement~ HrlcfUackground · 
\\'here-at'. Mtmicipal Solid Woste (Management and Handling) Rule.'!; 2000 were' notified by 
the Ministry of Environment Forests and Climate Change (MoE FCC), Clov~mimt of india 
tG<ID and later on replaced by SWM Rules, 2016 (notified on 08.04.2.016) for proper 
management of Municipal Solid Waste (MSW) but implementation remains a problem despite 

clear mention of duties of various stakeholders and authorities in the said SWM Rules, 2016. 

And whereas, duties and responsibilities of local authorities of census towns and urban 

a.gglome~ons are mentioned at Rule 15 and time frame for "implementation and creaticm of 
necessary infrastructure is given at Rule 22 of SWM Rules, 2016. 

And whereas, the issue of MSW Managetr)ent has been dealt with by the Hon'ble Supreme 

Court in several proceedings, including cases of Municipal Council, Ratlam vs. Vardhich and 
[(1980) 4 sec 162] and B.L. Wadhera VS Union of India and Ors [(1996) 2 ~cc 594]. rnas 
been categorically laid down that clean environment is fundamep.tal right of citizens ~der 

Article 21 and it is for the local bodies as well as the State to ensure that public health is 
preserved by taking all possible steps. For doing so, tuiancial inability cannot be pleaded~. The 

Hon'ble Suprerne Court gave directions for proper 1uanagement of MSW, inter~alid, vide 
ordm dated 24.08.2000, 04.10.2004, 15.05.2007 and 19.07.2010. 

l.l Hon'ble Supreme Court also dealt with thll Writ Petition No, 888/1996 "Almitra 
H. Ptdd n. Union of India & Ors." 
And where3! t:l,e Hon'ble Supreme Court also dealt with the Writ Petition No. 888 /1996 
"Almitra H. Patel vs. Union of India & Ors," regarditlg Solid Waste M~nagcment for about 

18 yean and f111ally vide order dated 02.09.2014, the matter was transferred to the Hon~b.le 

NGT with the following observations: 
" ... handling of ¥olld munlalpal waste is a perennial challenge and would require 

COMtant efforM and monitoring with a view to nwMng the municipal authorities 
concerned accountable, taking note of dereliciio/1, if any, issuing suitable directions 
consistent with the .raid Rules rmd direction inddental to the purpose underlying the 

Rul~ts such a.r upgradation of technclogy whereverpos.1·ible ... ". 

And whereas after the notification dated 08.04.2016 of SWM Rules, 2016, the Hon'ble NGT 

vide o"ler dat<d Zz,IZ.Z016 di,po"d of ti}c aforementioned"" (OA No. 199 of2014 titied -tL 
~ 
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"Almitra H. Patel vs. Union of1ndia & Drs.') with clear comprehensive directions including 
the following: · .. ; ... 

(0 Every State and Union Territory .\'hall w1[orce and implement tM Solid Waste 

Management Rilles, 20 I r'i in all respects and without any jitrther delay. 

(ij) The directions contained in thi.l'jtulgment shall apply to the entire country. All the State 
GovernnrelltS and Union 1i?rritorhw shall he obliged to implement and enforce these 
directions without any alteration or reservation. 

(i'i(l All the State Govel'nmenr,,· and Union Territories' shall prepare an action plan in terms 

q(the Rules <!!'2016 and the directions in thisjudgment, within four weeks from the date 

(?/)mmmmc.:ement ofthejudgment. The action plan would relate to the mqriagement and 

disposal of waste in the entire State. The steps are required to be taken in a time bound 

· manner. Establishment and operationalization of the plants for processing and disposal 
of rlre Waste and selection and specifications of landfill sites which have to be 

constructed; be prepared and maintained strictly in accordance with the Rules of 2016. 

(l'v) The period of six months specified under Rule 6(b), 18, 23 of the Rules of 2016 has 

already lapsed. All the stakeholders including the Central Government and respective 

State Governments/UTs have failed to take action in terms thereof within the stipulated 

period. By way of last opportunity, we direct that the period of six months· shall be 
redwned w.ef. 1st January, 2017. There shall be no extension given to mty stakeholders 

for compliance with these provisions any further_ 

The period of one year specified 1mder Rule 11(/) 12(a), 15(e), 22(1) and 22(2) has 

lapsed. The concern{!d stakeholders have obviously not taken effective steps in 

discharging their statutory obligations under these provisions. Therefore,: we direct that 

the said period of one year shall commence with effect from 1st July, 2017. For this also, 

no extension shall be provided. Any State or Union Territory which now fails to comply 

with the statutory obligations as afore indicated shall be liable to be proceeded against 
in accordance wilh Section 15 of the Environment (Protection) Act, 1986. Besides that, 

it would also be liable to pay environmental compensation, as may be imposed by this 

Trihwtal. In addition to this, the senior most officer in-charge in the State 
Government/Urban Local Body shall be liable to be personally proceeded against for 

violation of the Rules and orders passed by this Tribunal. 

(v) In Waste to Energyplant by direct incineration, absolute segregation shall be mandatory 

an.d bepart of the ttJrms and conditions of the contract. 

(vi) The tipping fee, wherever payable to the concessionaire/ope~ator ofthefacility, will not 
only be relatable to the quantum of waste supplied to the concessionaire/operator but 

also to the efficient and regular jimc:tloning of the plant. Wherever, tipping fee is related 

w load Qfthe WO.l'Je, proper computerised weighing machines should be connected to the 
online .rystem of the concerned departments and local authorities mandatorily. 

,. 

(vii) Wherever, the waste is to be collected by the concessionaire/operator of the facility, there 

it shall be obligatory for him to segregate iliert and C&D waste at source/collection 

point and then transport It In ac~ with the Rules o/2016 to the Identified sites. 

•• 
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We• l'.\·pect all the co 11ccmrd mtfhorilies to fake note of the .fact that the Rules of2016 
r~rc~ogni;:c~ rm!l' 11 farrt!fi/1 sit£' rmdnot dumpi11~ ~tile and to take appropriate actions in that 

ht•hal{ 

1.2 OA No. 606/20111 hrforl' Hon'hlc N<IT 
And whereas, the Hon'hk NOT hns hccnnlunllof'ing the complioncc ofSWM RJ.Jles, 20~6 and 
olhcr importnnt rnYin,nml'llt(ll is.~lll'~ in OA No. 606 I 2!H R und pn~~cd ordcrH from tune to 
tmu._ mdudmp. 1,nirr~ ,lnktl 1 1> .0 1.20 t Q, II .OJ .:W 19 nnd 30.11 .2021, .rn thi~ ma~er tbe Ch.ief 
~C'<TOtl'lnC'-' ,,fl\11 thC' ~tM ~nrc being culled lor giving s!ittus ofcomplwnce mlhe1r respecttve 
~tate;,<; Th1 ~ 0111n01 m I'\.".~ peel 11f Delhi wns heard by lho Hon 'ble NOT on 16.02.2023 in the 

r~"c ,,fthc t'hic(~cn-ctary, Guvcmmenl ufNutional Capital Territory of Delhi (GNCTIJ). 

·\nd whCTC.'Is. nd~ <lnicr 1iatcd I 6.0 I ,20 19, Hon~blc NOT in the instant case directcd.'the Chief 
5<-..'TC'tanes t(l l'ilc Stat\1~ I compliance of SWM Rule.s 2016, other Rtil~s and some ofthe orders 

pa.-.~-..:1 for contn'l of water and air pollution. 

:\nd whcn-.a...._, m compliance of this order dated 16.0L2019, M ~ffidavit was filed by Chief 
Se..'Tt'tar:v. Delhi before Hon'ble NOT on 08.03.2019 giving sta,t!JS of compliance ~fSWM 
Rules. .::en (i: Construction and Demolition Waste Management Rules, 2016; .PlastiC Waste 
Mulagc::tnont Rules, 2016; and Bio~Medica\ Waste Management Rules, 2016. 

,.t.nd •ilereas, in compliance to the orders dated 16.01.2019 of the Hon'ble NOT in OA No. 
606 ' 201 8, a State Level Committee (SLC) headed by Chief Secretary was c(jnstituted vide 
office: cir:de:r da!ed 15.02.2020 for. a period of six months. Later on, ten:n of the SLC W<U! 
n1aldf:d from time to time vide various office orders and la~t order reg~rdilig extension of 
term ofSI..C by one year has been issued on 15.02.2023. · 

And ••:~bcr:c:as, Special Task Forces (STFs) for cacll District were constitutt;d by Environment 
Dr:partman, GNCTD vide office order dated 07.03.2019 & 16.04.2019. Subsequently 
modified .offiu PTder dated 20.03.2020 was i&sued constitutip.g .revised STFs for each district 
headed by~ ADM for creating aw11,reness rr.g!lfding SWM, river pollutiol), etc, .by 
mvot'Vlllg e4i.qtiQJlal, religious and social organizations including local eco-clubs. 

And whereas, as p.e:r Hon'ble NOT's order dated 11..03.2019, three Model wards I zones 1 
c:;ir!:le!i in the .ar~ of each Municipal Corporation (North DMC, SDMC; EDMC; DCB & 

NDMC) wer.e \.0 be rnadf: fully eompliant within next six. months (i.e., by 10.09.2019) and 
ri:m.aining wa.rd5 I zones I circles were to be made nllly compliant,in respect· of environmental 
oonru within one Year of said urder (i.e., by I 0.03.2020). 

And whereas, North DMC, SDMC, BDMC & PCB notified three wards in thei; areas as model 
wards. Wb~le ND.MC area (having 14 Circle~) hns been declared 1 decided to be developed as 
rnod~J area m l'CIIpect ofcomplia11ce wjth. SWM Rules, :wt6 and names of Model Wards were 
di5pbyw on ihe website of the concerned Municipal Corporations (before unification). 

3 
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1.3 OA No. 519/2019 In the matter of news Item published in "The Timesoflndia" 
And whcrcn$, vid¢ order dutcd 17.07.2019, Hon'blc NOT in OA No. 519 I 2019 in the matter 
of news item ptiblis~ed in "Tilt• Times a,( hrdia" titled "Below mountains of trash lie poison 
lah~s ··and OA Nb. JR6/20 19 in the nHtttcr of"Cimtrej(u· Wildlife and Envir01iment Litigation" 
Vs "Union t~f India & Or.1·." tlcnlt with the is:illo or legacy waste at the three Dumpsites at 
Ghazipur, Bhalswa nnd Okhln iil Delhi. 

And whcrt'.as. in the sAid mnttcr the llun 'hie NOT huN paH~o<.l detailed order regarding disposal 
of 'Legacy' w:\s!l) dumptxl at Hhnl.qwn, Clhnzipur and Okhla Dumpsites and given various 
directmns and lion 'hlc Nt iT dire~: ted the Municipal CorporalionH (before unification) to go for 
~w tninit'lg using trommcls instcnd or cupping of the dump sites at Bhalswa, Gbazipur and 
Okhla. 

And whereas, as directed by the Hon 'ble NGT, the Committee headed by Chief Secretary, 
liNCffi \Vas constituted vide order dnted 25.07.1019 and ESCROW accounts for North Delhi 
Muni~ipal Council (N.orth DMC), East Delhi Municipal Council (EDMC) and South Dell1i 
;\·tunJcipal Council (S~MC) were opened. 

And whereas, in pursuance of the order dated 23.03.2020 of the Hon'ble NOT in the above 

mentioned case, an integrated Special Purpose Vehicle (SPY) headed by Chief Secretary was 

~X~nstituted vide order dated 14.07.2020 for the scientific management, processing and disposal 
of Legacy Waste in Delhi. 

)\nd Whereas, as pet the said order; a Joint Committee comprising representatives of CPCB, 
~!:ERI and liT Delhi assessed the amount of damage to enviromnent as Rs 449.5 crores, on 
rhe three erstwhile Delhi Municipal Cmmcils (DMCs) due to three dumpsites in Delhi. 

And whereas, Hon'ble NGT disposed ofthe above-mentioned case vide order dated 29.01.2021 

with following directions: 

"Accordingly, we direct the NCT Delhi and the Municipal Corporationsconcemed to 
coordinate and execute the work of remediating the legacy waste dump sites for 

enforcing the rule of law lmd protection of environment and public health, 

expeditioJ!.Sly in terms of earlier orders of this Tribunal. Due care hqs to be taken fbr 
pr'i:venting fire acCidents on the landfill sites and maintaining stability of the dumps. 

The Chief Secretary, Delhi, may continue to hold meetings for coordination with all 

the J"take-holders, at least once in a month, as earlier directed to device ways and 

mennJ' to expedite the pending work, including coercive measures against those 

responsible for delay. The CPCB is at liberty to rec~ver the compensation already 
a.\'J'esJ·ed, with further compensation for continuing damage till compliance of law, 

following due process of law. The amount of recovered compensation be spent on 

restoration of environment in Delhi. " 

And whereas, following timelines, for n:mediation of legacy waste at three dumpsites in Delhi 

wem eatlier •ubmitted to Hon·~: 1.2021 by !he mtwbile 3 DMC" 
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Dumpsltc Tlmcllnc for 100% l'cmcdlntlon 
1~:--~---. --1-:-·· - - - -·· " ---------- ---------1 

Ghazipur Scplcmbcl', 2024 
-- -- . -·~-·- · ·-···--·------,,-------------i 

Bhnlswn .June, 2022 
. Okhla -Mnrch.-i .02J -- ·-·-
.._ _______ . --· - - •• -·~ • ----u------'--------~ 

And whereas, Rs ~4:'i Cmrcs deposited in tho three ESGt'oW Accounts created for Bio.mining 
Qf t1te three Dumpsitcs iii Delhi wore relellsod by the Urban Development Department, 
GNCTD to erstwhile J DMCs and'the said amo\mt reportedly has alr~ady been utilised blitthe 
~>ituatll'n hns not been improved significantly. 

And where.ns, the time lines of 5 years given under the Rule 22 of the SWM Rules, 2016 for 

Bio--remediat1on of dwnpsites is already over and only about 72.41 Lakh To.n (25.86% of the 
Total Legacy Waste of 280 Lakh Ton a~ on July, 2019) has been bio.mined froi):l the three· 
Dumpsites as on 28.02.2023. 

1.4 OA No. 288/2022 (Case related to Fire In~,:idents at Ghazipur Dtlmpsite) and OA 
~o. 300/2022 (Case related to Fire Incidents at Bb.alswa) 

And whereas. Hon 'ble NGT vide Order dated 22..04;2022 in OA No. 288/2022 (Case related 
to Fire Incidents at Ghazipur Dumpsite) and Order dated 27.04.2022 in OA No. 300(2022 

(Case related to Fire Incidents at Bhalswa) constituted two Committees both lleD,ded by Justice 

S. P. Garg, former Judge, Delbi High Court with members from CPCB, DPCC, UD 
Department ofGNCID, concemedDMC, DM, DCP & DPMA. 

And whereas, both the Committees headed by Jn~tioe S,P, Garg, former Judge, De)hi High 
Court submitred Interim Reports in above mentioned two cases before the Hon'ble NGT on 
31.072022 (in case ofGhazipur Dumpsite) & 21.09.2022 (in case ofBhalswa Dumpsite), 

And whereas, Hon 'ble NGT vide order dated 11,10.2022 in the above mentioned two cases 
imposed Environmental Compensation ofRs 900 Cron~s [@ Rs. 300 per MT for300 LakhMT 
of Legacy Waste at three Dumpsites in Delhi) on the GNCTD .with other din;:ctions as 
mentioned in the said order. 

1.5 Recent order in OA No. 606 I 2018 entitled "Comp/ian_ce of Mimicipal Solid Waste 
Mllnllgement.Rules, 2016 and ()(her Environme/lttd Issues" 

And whereas, the Hon'ble NOT again took up the mt1tters ofSWM and Sewage Management 
in Delhi in OA No. 606 /2018 entitled "Compliimca of Municipal Solid Waste Management 
Rules, 2016 and other Environmental I.rsue.r'' on l6.02.2023 and after heari.n,g the Chief 
Secretary, GNCTD passed detailed orders. 

And wbereuJ Jn the 11ald order, Hon'ble NGT has highlighted the continued failure ofthe 
authoritiet in handUng soUd waste In spite of reflOated orders including the last order 
dated 11.10.2021 in OA No. 300/2022, a1,1d after munitorillg of the matter by the llon'ble 
Suprome Court aod the Hon'ble NGT ln

5 

tbe Ina! 27 year., and highlight•~ 
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. t measures to ensure pandl~:m shin In llppro~&ch Is rctJulrcd, with need for tnlong urgen · . 
that cmclr~ty of solid Wlllllc ~cncrntcd ill shnultnneously processed and legacy waste IS 

rNuoolatt'd wllhoulany further dclny, tnklug emergent measures. 

And wh~~rcas, n St1lid Wnsl~~ Mllt)iloring Commiltcc (SWMC) of concerned authorities in 

Delhi hc~dcd hy llc.1n'hk Licutennt\1 Uovcriliu·, Delhi, with lhe Chief Secretary, GNCTD, as 

C'om·cnc1 ha~ ht·~n l'(ll\stillllcli hy lhl~ Hun'hlu N< IT vide Httid order clatct116.022023 for Solid 

Wastr Mnnih,ring l'l'nsi~ling ti{i) Secrctnrics ol' the lJrbnn Development Department, Forest 
and En\'ir\,ill1l~nl lkp11t1mcnl, i\gricul!urc I )cpllrlmcril, und Finance Department of GNCTD; 
(n) \'t,'l.' Ch11m111\n, ·DDi\; {iii) Sccrclnry or his nominee of the Ministry of Agriculture, Gol; 

(l\') IXI f\,txos( lW his nllmtncc, MoEF&CC, Go!; (v) Secretary, Ministry of Housing and Urban 

At~~m;;; or h1s nominee; (Vi) Secretary, MoEF&CC, Gal or his nominee; (vii) Chainnan CPCB, 

<.\:mmnR~wner. 1\lunidpa\ Corporation of Delhi (MCD); artd (viii) jurisdictional District 

~·4ap~trat<:",~ and DCPs, ns members of SWMC. 

And where.as, vide the said order the abovesaid committee has been asked by the Hon'ble NOT 

tv de.al with all issues relating to SWM including setting up of new waste processing 

facilities, augmenting existing waste processing facilities and remediation oflegacy waste 
sites. 

:\nd whereas, the Ron 'ble NOT vide same order asked the SWMC for Solid Waste Monitoring 

that it may also coordinate with all other departments, to the extent necessary, and may meet 

physically within one week and take stock of the situation with regard to the directions of the 

Tnbunal, extent of compliance, extent of non-compliance, proposed remedial action for 

compliance of law, updated pfan for compliance of directions, sources of funding, utilization 

of ring-fenced . environment compensation and more as per need, accountability for past 

failures, methodology for execution of the projects, timelines consistent with the spirit of 

orders of the Hon'ble Supreme Court and this Tribunal, and the Committee may thereafter 

continue to meet at least once in every week for next six months so as to achieve tangible 

results within the sa]d period. 

And whereas, the Hon'ble NOT also asked SW1v!C for Solid Waste Monitopng to consider 

opening .separate dedicated account (including ring-fenced account), hire dedicated subject 

matter exp-erts, coordinate with and take on board existing departments, agencies and stake 

holders, civil society, including volunhuy organizations ~md; may also sot up its website and 

place its proceedings on the said website for information of all concerned and also to enable 

public participation, 

And wheteas, the Hon'ble NOT further asked SWMC for Solid Waste Monitoring that the 

timelines prepared be shortened and adhered to with laid down penal cons~quences against 

violations, and, officers of rank of Chief Engineers, given responsibility, be named for fixing 
responsibility for remediation of three sites as well as setting up of waste processing facilities. 
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And whercos, it was mentioned by Hon'blc NGT that success of the SWMC for Solid Wa!lte 
!Vfonitorlng will he vi ewe~ by outcome !n terms of reduction of existing legacy waste quantturl, 
rcclnmntion of land nnd nddl'c.~s ing I he tall'l'cnl gup lu generation and treatment of waste and 
thus targets of the SWMC fnl' Solid Wnslc Monitoring should be·measurab le and identi'fiable. 

l And whcrons. kccpitlg in provision ihc present stntu.9 and action plan ii1 this regard as 

submitted hy cnnccmcd D~pnrtmcniR I A\Ilhnrltics fonhc purpose of monitoring important 
panunctcn; for c!Tcctive Solid Wusle Mnnagcmeni, lhe Dcparttnent wise action plans for s.olid 
waste management in Delhi .• are at A,nncxut'c!l J~,19. 

3 And whereas, the following decisions were taken by the SWMC for Solid Waste 
Monitoring w.r.t. setting up of new waste processing facilities, augmenting existing waste 
pnx--:essing facilities and remediation of legacy wnsle sites and c(jmpliance with SWM Rules, 
2016; 

3.1 100% Segregation ofMSW at Source 

a) New Delhi Municipal Council (NDMC) informed that segregation of tOO% ofMSW at 
source is done in all the 14 circles under its jurisdiction. 

b) Delhi Cantonment Board (DCB) informed that it achieved 100% segregation in 3 wards 
and shoUld achieve 100% segregation in remaining 5 wards by 31 !t July; 2023. 

c) Municipal Corporation of Delhi (MCD) infonned that 50% segregation of :MSW is 
presently being done in all the 250 wards. MCD sh.all achieve 75% segregation by 31 ' 1 

December, 2023 and achieve 100% segregation by 31'1 December, 2024. Ward I circle I 
zone wise generation of MSW is at Annexure .1 and ward/cirCle/zone wise timelines for 
ensuring 100% segregation of MSW at source along with responsible officers is at 
Annexure 2. 

d) Since ward~ wise accountability for 100% segregation of MSW ,at source needs to be 
ensUJed. therefore, MCD was directed to submit ward-wise timelincs and responsible 
officers by 15th April, 2023 to the Convener oftbe SWMC for Solid Waste Monitoring. 

3.2 100% Door to I)oor Collection of :MSW 
MCD, NDMC and DCB confirmed 100% Door to Door Collection ofMSW io all their wards 
I ciccles as per the SWM Rules, 2016. It was directed that lOO'Yo collection shall be 
continuously ensured, without fail. Ward/circle wise details of Door-to-Door Collection of 
MSW along with responsible officers is at Annexm~e 3. A performance audit shall be 
completed by 30lh September, 1023, as detailed subsequently at para 3.8A. 

3.3 CJosure of Dhalao,f 

(i) It was infotm~d by NDMC and DCB that there are no dhalaos existing in their 
jurisdiptional ar~as, while at the same time dhalaos are still operational iti MCD areas ilS 

secondary storage points, and in order to maintain a garbage free city, these po4:lts need to 

bo di•courngod fo< funetio">l'"d '"theti: reasons. j.._--
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(ii) MCD submitted that the corporation shall ensure closure of existing 638 dhalaos by 31 sr 

December 2024 and some Dhalaos are planned to be retained for disposal of silt and street, 

sweeping waste. The ward wise detailed timelines and responsible officers as well as 

number of dhalaos planned to be retained shall be submitted by MCD by 15th April, 2023 

to the Convenor of the SWlviC for Solid Waste Monitoring. 

(iii) The status of existing dhaluos, zone wise along with concerned officers is at Annexure 3. 

3.4 100 % Transportation of MSW 

(i) It was observed that before deciding the number of vehicles for collection, both primary 

and secondary, it is necessary to assess the ammmt of waste generated. 

(ii) NDMC and DCB informed that sufficient vehicles, 70 and 41 vehicles respectively, are in 

service with GPS facility for transportation of entire MSW generated in their respective 
jurisdiCtional areas. 

(iii) MCD informed that it is having 8324 munbers of vehicles in service presently [out of 

which 2650 vehicles are with Global Positioning System (GPS) facility] for transportation 

of MSW, which deemed sufficient by the MCD. However, it was observed that there is 

still a sigilificarit number of vehicles which are ururionitored through GPS. The zone wise 

number of vehicles without GPS facility along with timelines for installing GPS and 

officers responsible for the same shall be provided by MCD by 151h April, 2023 to the 

Convenor of the SWMC for Solid Waste Monitoring. 

(iv) Details of available vehides and officer responsible for monitoring GPS feed of 

transportation is at Annexure 4. 

(v) It was decided that all Urban Local Bodies (ULBs) in Delhi shall ensure that all vehi~les 
must mandatorily have GPS facility, and a Central Monitoring Mechanism shall also be 

instituted to monitor the vehicles movement and scientific disposal ofMSW at designated 

facilities, as :Per SWM Rules, 2016. 

(vi) It was decided that a dashboard shall be placed in public domain for transparency and 

community engagement by 31st July, 2023. 

3.5 Sorting and recovery of recyclables and processing of solid waste 

3.5.1 Setting up ofMaterial Recovery Facilities (MRFs) 

(i) It was observed that facilities where non-combustible solid waste can be temporarily 

stored by the ULBs to facilitate segregation, sorting and recovery of various components 

of waste by informal sector of waste pickers or any other work force engaged for the 

purpose before the waste is delivered or taken up for its processing or disposal, are 
essential towards efficient solid waste management. 

.(ii) It was also observed that at present there are 170 existing Material Recovery Facilities 
(MRF's) with a capacity of only 317 TPD, consisting of 156 MRFs of253 TPD with MCD, 
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11 MRFs of SO TPDwith DCB and 03 MRF/l of 14 TPD wifh NDMC. Capacity utilization 
of these facilities is n connected pnrnmctcr which needs equal attention and accountability. 

(iii) It wos further observed thl\l there is 11 probnble gnp of 3966 TPD (considering 35 % of 
MSW as recyclnble MSW), which needs to be ascertained by the ULBs, so that suf[Jcient 
MRFs are nvuilnble for sot1ing nnd recovery of all the MSW generated, NDMC & DCB 
infom1cd thnt there is no requirement ofMRFs in their jurisdictional a~eas . 

(iv) lt wns further observed that all the three urban local bodies shall get a professional 
nssessment on the requirement ofMRFs completed by 301~ June, 2023 as per extant rules 
and regulations. 

(v) De~ils of existing MRFs along with the responsible officers for ensuring 100% capacity 
utilisation is at Annexure 5. 

3.5.2 Setting up of processing facilities: 

(i) Existing MSW .processing Facilities: It was informed by the ULBs that presently 
processing facilities with a capacity of 8229 TPD. is available with MCD, NDMC and 
DCB. Details of the existing MSW processing facilities in respective areas is at Annexure 
6. 

(ii) Proposed MSW Processing Facilities: It was observed that setting-up of new MSW 
processing facilities as well as projects aiming at augmenting existing MSW processing 
facilities are essential to ensure 100% processin~~ of municipal solid wastes genetated and 
to fill1.1p the existing processing gap. It was infonned by the ULBs tha:t an additional 
capacity of 6470 TPD shall be operationali~ed by August, 2027by ULBs. A. break up of 
the additional capacities so planned along with detailed project wise tirnelincs and 
responsible officers is at Annexure 7. 

(iii) Decentralized W;aste Processing Facilities by Bulk Waste Generator.s (G~nera.ting 
more than 100 kg/day) - As per the Solid Wasl1~ Management Rules, i016, the bio­
degradable waste generated by bulk wa~tc gen(~rators shall be processed, treatecl., and 
disposed of through composting or bio-methanation within the premises as far as possible. 
The residual waste shall be given to the waste collectors or agency as directed by the local 
body. DCB infonned that there is no Bulk Waste Generator (BWG) in their jurisdictional 
area. NDMC listed out around 28 BWGs in their jurisdictional area, who have already 
iruta1led Decentralized Waste Processing Facilities(DWPFs). MCD listed 1 S4 BWGs and 
informed that they are in the process of data colleclion ofBWGs in all of 12 zon~s ofMCD 
along with status ofDWPfls in such BWGs. It was decided that this data shall be provided 
by MCD by 30th April, 2023 to the Convenor of the SWMC for Solid Waste Monitoring. 

(iv) It was further observed that, in a nutshell, the iiifonnation is deficient and all tb.e three 
ULBs i.e., MCD, NDMC and DCB shall have tq comprehensively inventorise all the 
BWGs generating more than l OOkg /day .in their areas such as Airport, Railway Stations, 
Metro Stations, ISBTs, APMCs, Gated communities, Universities/ Educational campus, 
Hospitals I Health Care Establishments, Hotels, Restaurapts, PlacesofWorsbip, Stadium 
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I Sports Complex, Govt. Departments 1 PSUs, etc, and ensltre that they process their bulk 

waste generated thtough DWPFs set up ~vithin their premises. 

(v) A revised inventory along with details ofBWGs in every Ward/ circle/ Zone in respective 

jurisdictions of the ULBs along with officers responsible for a comprehensive inventory, 

assessment of quantum of waste generated by these generators and status of DWPFs in 
their premises shall be submitted to the Convenor of the SWMC for Solid Waste 

Monitoring by 30th June, 2023. Preliminary details of wards I circles/ zones received as of 
now are given at Annexure 8, 

3.6 Legacy waste reinediation 

3.6.1 Bio-mining of Legney Waste at 3 Dumpsites 

(i) It was observed that the time lines of 5 years statutorily prescribed under Rule 22 of the 

SWM Rules, 2016 for bio-remediatiotl of dumpsites have already been breached and only 
about 72.41 Lakh Ton [25.86% of the total legacy waste of 280 Lakh Ton (as on July, 
2019)] has been bio-mined from the three Dumpsites as on 28.02.2023. 

(ii) It . was furlher observed that the time lines for biomining of l~gacy waste have been 

continuously revised at various points of time and it is extremely important that the legacy 

waste dump sites in Delhi are remediated at the shortest possible time with clear 

responsibilities to curb methane gas, foul smell, and leachate and to release' valuable land 

occupied by such sites. 

(iii) It was also observed that at present 49 trammels of 25,000 TPD capacity (lie operational 

at 3 dumpsites. Acco.r~ingly, it was decided that MCD shall engage additional! 0 trammels 

(5,200 TPD capacity) by 30th June, 2023. But to achieve the 100% biornining targets 

within ti.melines, it was also decided that MCD should assess realistically the number of 

trammels requited to be engaged rrnd indicate dumpsite wise numbers of trammels 

reqUired to complete bio mining, the numbers of which shall be submitted by 15th April, 

2023 to the Convenor of the S\VMCfor Solid Waste Monitoring. 

(iv) MCD submitted that bio-tnining of legacy wastes would be completed by May, 2024. 

Details of the offic~rs respo~ible for achieving 100% biomining within timelines are at 
Annexure 9. 

(v) Hon 'ble NGT vide order dated 16.02.2023 directed that the timeline of May 2024 be 

further shortened, and accordingly it was decided that MCD should complete a fresh 

scrutiny of the timelines and assessment of available legacy waste in dumpsites including 

fresh waste dumped as on 28.02.2023 duly reflecting the concerns ofHon 'ble NGT in the 

said order as well as corresponding resources required, and submit a report on the same 

by 15th April, 2023 to the Convenor of the SWivfC for Solid Waste Monitoring. 
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3.6.2 Disposal/ Utilization of Inert, C&D waste, !lDd RDF generated from BHH})ining 
of Leg a C)' Waste 

(i) One of the cruci!lllinks in management ofremedifltion work based on bio-minh1g andbjo­
remediution is the litilization and disposal of rejects like inert, RDF, and stabilized bio­
earth. Segregated fractions and components shall be safely utilized and disposed. 

(ii) Tt was infonned by MCD that inert amounting to 5_5-75% (estimated) of entire legacy 
waste shall be genernted out ofbiomining. MCD was accordingly directed to ensure 100% 
disposal/ utilization of inert generated from Bio-mining of Legacy Waste including the 
legacy waste dumped below the. ground level through NHAI, CPWD, PWD and otb,er 
construction agencies including MCD. Details of disposal/ utilization ofinert material to 
be generated and responsible officers are at Annexure 10. . 

(ili) It was informed by MCD that C&D waste amounting to 10-20% (esti!lJ.ated) of.entire 
legacy waste shall be generated out ofbiomining. MCD was accordingly direct.edlo etisur~ 
I 00% disposal/ utilization of C&D Waste generated from Bio-mining of legacy waste 
through NHAI, CPWD, PWD and other constmction agencies including MCD. b~tajls of 
disposal I utilization of C&D Waste to be generated and responsible officers a:re ·at 
Annexure 11. ' · 

(iv) It was informed by MCD that RDF amounting to 05 • 40o/o (estimated) of entfre legacy 
waste shall be generated out ofbiomining. MCD \Vas accordingly directed to erisure 100% 
utilization ofRDF generated from Bio-mining ofLegacy waste through ~X:isting Waste to 
Energy Plants in Delhi & in-Neighbouring States and Cement Factories etc. Details along 
With responsible officers are at Annexure 12. 

3.6.3 Treatment of Leachate generated from 3 Dlllnpsltes 

(i) It was observed that there is no provision presently for treatment of leachate gen·erated 
from three durnpsites in Delhi, and that Bon'ble Courts ~onsistently pointed out' that 
leachate should be controlled and treated scitmtifi~ally: 

(ii) It was therefore decided that MCD should ensure .treatment of leachate as per prescribed 
standards by providing sufficient capacity ofleachate treatment facility. Details regarding 
quantity ofleachate discharged and Leachate Treatment Plants (LTP) (in KLb) su~ficient 
fu treat the entire leachate generated at the dutnpsites, along with tb,~ coQ}pletiontimelines 
and responsible officers be submitted by MCD by'301

.h April; 2023 to the Convenor of the 
SWMC for Solid Waste Monitoring. 

3.6.4 Prevention of Fire Incidents at Dumpsitcs 
(i) It was decided that MCD shrdl take necessary action for prevention of fire Inciqents attl!e 

three Dumpsites and ·ensure that there is no ftre incident in future particularly in summer 
season as per the reconunendations of the Joint Committee Headed by Hon'ble Justice 
(Retd) Sh. S.P. Garg and orders passed by the Hon'ble NGT in OA No. 300/2022 and 
OA No. 288 I 2022. 
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(ii) It was further observed that a hotter than normal summer is predicted by IMD during this 

year, therefore, MCD shall duly factored in the same while taking the above mentioned 

action. 

(iii) Details of preventive measures (CCTV Cameras, Fire Tenders/Water Tankers/ Manpower 
for vigilance etc.) available in place and proposed along with responsible officers is at 

Annexure 13. 

3.6.5 Existing and· Proposed Engineered Sanitary Land Fill 

(i) It was observed that at present there is only one operational Engineered Sanitary Landfill 

at Bawrul.a for final disposal of inerts of WtE/processing facilities and construction of the 

second Engineered Sanitary Land Fill facility is under progress at Tehkhand. 

(ii) It was decided that MCD shall complete cmmnissioning of the Tebkhand facility by 31 '1 

July, 2023. 

(iii) Details and responsible officer are at Aunexure 14. 

3.7 Management of Other Wastes 

3.7.1 100% Collection, Transportation & Disposal of Domestic Hazardous Waste and 
~anitary Waste 

(i) It was observed that around 34.5 TPD of Domestic Hazardous Waste is being generated 

in Delhi which is around 0.3% ofMSW generation. As per Rule 15(j) of the Solid Waste 

Management Rules, 2016 safe storage ru1d transportation of domestic hazardous waste to 

hazardous waste disposal facility shall be ensured by ULBs. 

(ii) NDMC informed that they have system of collection for Domestic Hazardous Waste and 

Sanitary waste on daily basis during day-to"day collection through compartmentalized 

vehicles in each sanitation circles and that Dry waste is further segregated at WTE plant. 

(iii) DCB informed that 100% Sanitmy aild Bio~medical waste is handed over'to a Common 

Biomedical Waste Treatment Facility (CBWTF) for disposal and not to hazardous waste 

disposal facility. Timelines for 100% Collection, Transportation & Disposci.l of Domestic 
Hazardous Waste at the Treatment, Storage and Disposal Facility (TSDF) for Hazardm1s 

Waste at Bawana is 31'1 July, 2023. 

(iv) It was decided that MCD, NDMC and DCB shall ensure that 100% collection, 

transportation and disposal of domestic hazardous waste and sanitary waste shall be done . 

as per the provisions of the SWM Rules, 2016 and necessary. arrangements be made in this 

regard for disposal of sanitruy -and bio"medical waste at CBWTF and other domestic 
hazardous waste at the TSDF for· Hazardous Waste at Bawana by 31 '1 July, 2023 . 

(v) Zone/ Ward I Circle Wise details of quantum of Sanitaiy Waste and Domestic Hazardous 
Woste generation and Timelincs for 100% Collection, Transportation & Disposal of 

S.anitary Waste and Domestic Ha.liltdous Waste at the designated Authorised Facilities in 

Delhi Wong wHh "" <<'Pg::"'' :'

2 

at Ano<xu<e lS. 
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3.7.2 100% Coll~.<rllon, Trnnsportntlon & Dlspo~nl of Street Sweepings and Silt 
RrmoYcd I Collccl!'d fl•om the Sut•fncc Dt·nhtR 

(i) \JLR ~ infom1cd lhnl 429 TPD ol' Slrcol Swocplugs, including MRS dost arid drain silt, i~ 
gcncrnll'd in Delhi, whkh is curronlly bocu dlspollccl at lhe throe dumpsites, Okhla and 
Rndnrpur hy ~ ! CD . NDMC l\l lll DC!i l'o,qpcullvoly. Sii1co ll lrccl BWCJ;ping or dust and silt . 
rcnuwcd from lhc surlill~C drnin.~ nrc "inert,!'" which nrc not bio-dcgrndnble, recyclable or 
('Omlmstihlc; their dispo,snl needs Ill he plunncd nccordingly. 

(iii) It was llcddcd thur ULBs shnll ensure 100% Collection, Transportation & Disposal of 
Stttrt Swt'<'pings and Silt Removed I Collcclcd from the Surface Drains strictly as per the 
pn.wi!>iom of the SWM Rules, 2016 nnd mnke necessary arrangements in this regard, 
e.s~ially disposal. Wnrd/Circle/Zone wise timelines shall be submitted by loc.al bodies 

by 301h April, 2023 to the Convenor of the SWMC for Solid Waste Monitoring. 

ti...-) \'1/ard/Circle/.Zone wise details of quantum of Street Sweepirigs and Silt Removed I 
Collected from the Surface Drains along with tlie responsible officers is at Annex:ur.e 16. 

3.7.3 100% Collection, Transportation & Recyeling/Processing of Plastic Waste 

(i) It was observed that 1113.2 TPD of plastic waste: is gener11ted in Delhi which is about 10% 
of MSW generation. NDMC (9.25 TPD) and DCB (4 TPD) are tecyd~ng/ processing 
100% of plastic waste generated in their area ofjurisdiction, whereas MCD is recycling l 
processing only 78% of plastic waste generated (about 858 TPD of 1100 TPD). Therefore, 
it was decided that MCD shall ensure 100 %processing I recycling ofplasi1c waste by 
June, 2024. 

(ii) It was fiuther decided that MCD should ¢ffecti.vely ensure 100% Collection, 
Transportation, recycling/ processing of Plastic Waste in its area of jurisdiction as per the 
provisions of the Plastic Waste f!anagement Rules and SWM Rules, 2016 and make 
necessary arrangements in this regard. 

(iii) Details of ward/ circle/ zone wise quantum of plastic waste generation, collection, 
transportation & recycling I processin~ I gaps in Delhi and timelines for 100% processjng 
I recycling of plastic waste along with the responsible officers ,is at Annexure 17. 

3.7.4 100% Collection, Tr~nsportation 8r, Recycling/Processing of Dairy Waste 

(l) It was observed that as per the "Guidelines for Environmental Management of Dairy 
Fanns and Gau9halas" by Central Pollution Control Board (CPCB), Jt\ly, 2020, local 
bodies should carry out invt)ntory of the daily farms and gaushalas located in their 
jurisdicticm in the modified inventory proforma of abovesaid guidelines, and the same 
should be updated and Rhared with the concerned State Pollution Control Boards (SPCBs) 
I Pollution Control Committees (PCCs) on annual hasis (calendar year wise). 

(ii) NDMC 'and DCB informed that there is no dairy i)mctioning in their jurisdictiomil area. 

(iii) lt was observed that MCD lacks comprehensive dllta on dairy farms and gaushalas and 

thw< mould =ry out oomploto invwtmy ::the dohy 1llnns >UJd g~Dsbolas lo~ 
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jurisdiction ·in the modified inventory profonm1 of nbovesnid guidelines Within 30lh June, 

2023 1111d submit 1111 net ion phm, inCluding zone wise tletEdls of quantum of dairy waste 

genemtion, collection, tmnsportnlinn & processing 1 disposal in Delhi, and timelines for 

l 00% collection, tnmsportution & proccsHing of dairy waste in Delhi along with the 
responsible officcrN LL) tho Cortvcrtbt of the SWMC for Solid Wasle Monitoring by 31st 
July 2023, 

3.7.5 100% Collection, Transportation & Processing/ Disposal of Horticultural Waste 

(i) lt was reported byNDMC & DCB that around 10.6 TPD ofhorticultural waste is generated 
under their.jurisdiction and that NDMC (6.6 TPD) and DCB ( 4 TPD) are processing 100% 

of the horticultural waste generated in their respective areas of jurisdiction. 

~ii) It was informed that the horticultura:r waste generated in MCD area is reported as 3 TPD, 

which prima-facie appears to be enoneous and hence it was decided that MCD shall 

reassess and submit actual fig1ues on the zone wise quantum of horticulture waste 

generated and their action plan zone wise for 100% collection, transportation, processing 

of horticultural waste in their area ofjur~sdiction as per the provisions of the SWM Rules, 

2016 by 30th April, 2023 to the Convenor of the SWtv1C for Solid Waste Monitoring. 

(iii) Ward/circle wise details of horticultural waste generation, collection, and processing in 

NDMC 1111d DCB along with the reRponsi_ble officers is at Annexure 18. 

3.7.6 100% Collection, Transportation & Processing/Disposal of Slaughter House 
\\'aste 

(1) It was reported by MCD and DCB that around 4.77 TPD of slaughter house waste 

[Buffaloes Goats, Poultry, Fisheries etc.] is generated in Delhi. There is no slaughter house 

waste been generated in NDMC area, whereas DCB 1111d MCD (0.075 TPD and 4.7 TPD 

respectively) are processing I 00% slaughter house waste generated in • their areas of 

jurisdiction. 

(ii) Details of slaughter house waste generation, collection, and processing along with officers 

responsible for collection, transportation & processing I disposal as per environmental 

norms is at Annexure 19. 

3.8 Other decision~ taken by SWMC for Solid Waste Monitoring 

3.8.1 Meetings of the SWMC for Solid Waste Monitoring 
SWNIC for Solid Waste Monitoring decided that an alternate v/eekly meeting may be chaired 

by the Chief Secretary I Convener of SWMC for Solid Waste Monitoring (physical-cum­

virtual meeting) and that Hon'ble Lt. Govemot will take fortnightly meeting (pnysical meeting 

only). 
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3.8.2 Assessment of Solid wnstc gcucrntlon 

(i) It wns observed thnl lhtl qtmnlum of Rolid waste genen~tion reported J?y MCD retmlir:ied 
nbout 11000 TPD since 2020 nnd has not been rc-nssessed regularly as per guidelines of 
Swntch Bhnmt Mission. 

(ii) Theroforc, it was decided that assessment and characterisation of wastes shbuld be 
conducted by all ULBs by 3 tB1 July, 2023 in order. to optimise processing and reduce 
nuiicrials disposed in the landtitl. Waste quantification assessment on a regular basis, 
would be an important indicator for monitoring the collection efficiency of the ULB. 
During assessment, the solid waste generation in respective areas of l.JLBs in· tenns of 
various types of solid wnste mentioned in the ,SWM Rules, 2016 shall foim the basis of 
assessment. 

(iii) It was also decided that a portal/ website to be put in place showing daily gen~ration, 
collection, recycling, processing, and dispos!ll at· SLF/Dumpsitc of MSW by)01h June, 
2023, and link of the same shall be made availal;>le to public consumption and encourage 
community participation. The .online feed shall also be made available to Ul;ban 
Development Department of GNCTD, DPCC und CPCB. 

3.8.3 Computerised weighing of MSW 

(i) It was observed that the tipping fee, wherever payable to the concessionaire I operator of 
the facility, will not only be relatable to tbe · quantum of waste supplied to the 
concessionaire I operator but also to the efficient :ind regular functioning of the plant. 

(ii) Therefore, it was decided that daily qu(!.ntmn of MSW supplied to the co)Jcession!lire I 
operator of processltlg facilities (Wills, cpmpost plants, etc.) sha).l be properly weighed 
through computerised weighing macl1ines which should be. connected to the on).ine system 
of the concerned departments and local authorities mandatorily, inclul)iitg Urban 
Development Department and DPCC. 

3.8.4 Third Party Audit of solid waste management and compliance with the SWM 
Rules, 2016. 

(i) It was decided that MCD, NDMC and DCB shaH al~o carry out Third, P!irtY Audit of Solid 
Waste Management, including segre~ation (waste types as per SWM Rules, 2016), 
collection, transportation, recycling, processil).g and disposal at SLF/dumpsite and 
compliances whh the SWM Rules, 2016 through an independent and reput!;ld expert 
agency in .field of environment I solid waste management. 

(ii) It was further decided that MCD, NDMCand DCB shall award the work within: a fortnight 
and shall complete the audit' by 301h Sept~mber, 2023. 

3.8.5 Use of reclaimed land occupied by legacy waste sites 
It was decided that reclaimed land occupied by legacy waste sites shaU be used as .P.er the order 
dated 16.02,2023 ofHon'ble NGT in OANo. 606/2018 and briefed below: \ n 

. .. ~ 
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(i) One-third ofland occupied by legacy dllmp sites (on reclamation) needs to'be reserved for 

dense forest and in the process of aff~restation, Compensatory Afforestation Fund 
Management and Plruming Authority (CAMPA) Funds can be utilized in accordance with 

the provisions of Compensatory Afforestation Fund Management and PlruU1ing Authotity 
Act, 2016 (CAMPA Act). 

(ii) F\trthcr, one-third of t·cclninied land out of the said dump site needs to be reserved for 
integrated wilslc manitgcmunt !hcililiu.~. 

(iii) Remaining one-third of rcclnimcd lnnd enn be used lbt· any other purpose, consistent with 

the above purposes, including 11 pnrl of' it being utilized for monetizing1 if funding is 
required for li1ckling the legncy wnsle. 

(iv) It may not be nccessnl)' l\1 scnreh !'or new lunds for waste processing facilities if facilities 
are set-up fit on t"\)claitncd [;u,d. 

lt was, th<'l't'forc, decided tlull MCD, DDA, and Forest Department shall take necessary 

ad\·auce action Cor proper utilization of the reclaimed land and submit detailed prospective 
Action Plan .along with timelines and Nodal Officer for implementation of the Action Plan 

within a months' time to the Convenor of the SWMC for Solid Waste Monitoring. 

3.8.6 Assessment of construction and demolition waste generated: 

lll It was observed that the quantum of construction and demolition (C&D) waste generated 

in Delhi as per the annual report of2021-22 is about 3 500 TPD which is almost same since 

2019, As per the C&D Waste Management Rules, 2016, local bodies shall keep track of 

the generation of C&D waste within its jurisdiction and establish a data base and update 
once in a year. 

(iil Since it is very essential that regular assessment of C&D waste generated is done using up 

to date waste quantification methodologies through expert institution reputed in the field, 

so thar entire generation in Delhi is effectively processed and the serious problems posed 

by llilprocessed C&D waste is addressed holistically particularly in residential, 

instinnional, industrial or commercial construction hotspots, therefore, it was decided that 

all ULBs shall reassess quantum of C&D waste being generated in their respective areas 

and submit an action plan according within a months' time to the Convenor of the SWMC 

for Solid Waste Monitoring. 

3.8.7 Solid \Vaste Management in Industrial Areas 

(i) 11 has been observed that Solid Waste Management in Industrial Areas (plaru1ed industrial 

areas as well as redevelopment industrial areas) is not being addressed properly due to 

lack of clarity in the Solid Waste Management Rules, 2016 particularly the management 

of general solid was~e (other than hazardous waste, e-waste, battery waste etc.) generated 

from the industries op;;;rating the various industrial areas in Delhi and the agency 

responsible for management of general solid waste. 
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(ii) SWMC for Solid Waste Monitoring decided to constitute a Committee under the 
chairmanship of Commissioner of Industries, GNCTD and consisting of MD, DSUDC, 
Commissioner, MCD, Divisional Commissioner, Revenue Department and Secretary, 
Urban Development as member convener to look into the various issues related to general 
solid waste (other than hazardous waste, e-waste, battery waste etc.) management in 
industrial areas and the agency responsible for proper management of solid waste i.h the 
industrial areas. 

The committee shall ~ubmit its report along with recommendations to t:he convener of 
SWMC for Solid Waste Monitoring by 30th April, 2023. 

3.8.8 Monitoring of projects through Delhi's c- Samiksha Dashboard- SWMC.forBolid 
Waste Monitoring also decided that IT Department of GNCTD shall add all the above­
mentioned actionable points on Delhi's e-Samiksha Dashboard for the purpose of w.onitoring. 
It was further decided that such Dash Board shall be inade operational withi!l a fortnight. . 

3.8.9 . Committee to identify and hand over land t!> ULBs 
SWMC for Solid Waste Monitoring decided to constitute a Committee under Chairmanship of 
Divisional Commissioner, Revenue Depatiment of GNCTD, consisting df Pr. Secretary, 
Environment and Forest; VC, DDA; Commisaion~r l\IICD with Secretary, Urba,n Development 

as member convener to resolve all land related rnatt~rs (like id~ntifi~ation and handing over 
land to ULBs for setting up of material recovery and proct;ssihg facilities, ,etc.). This 
Committee shall ensure identification and handing o~~/the requisite la~d parc~ls to ULBs, as 
the case.may be, by 301h April, 2023. . , 

3.8.10 Campaign for Awareness and InvoJvement of:Public 

(i) SWMC for Solid Waste Monitoring decided that the MCD, NDMC; "' DCB and 
Enviromnent Department of GNCTD shall initiate !lll' IEC campaign for awareness as well 
as involvement ofthe p11blic at large in this initiath·e to manage solid waste susbiinably. · 

(ii) A detailed JEC plan in this regar(i including an amittal calendar of IEC activitif;s sha:ll be 
submitted by all agencies to the Convenor of this SWM~ within a fortnight, including 
mechanisms for implementation and monitoring ofJEC ide~tifying the key behaviours in 
segregation of solid waste; messages to be used for these key behaviours; stakeholder 
groups to be addressed; the medium through which these messages will be conveyed; and 
influencers who will communicate these. messages, employing an appropriate channel mix 
of mass media, print, outdoor publicily, capacity building/awareness workshops, 

·competitions, and digital media. · 

(iii) It was also decided that Special Task Forces (STFs) for each District constituted by 
Environment Department, GNCTD vide office order dated 20.03.2020 for awareness 
generation as well as community engagement, headed by concerned ADMs, shall create 
awareness regarding all aspects of solid waste management by involving educational, 

' ' l 

religious mul sociol orgwri,.tions including [o¢al oco-c]ub,. ~· ~ 
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(iv) It was further decided that office of the Divisional Commissioner shall compile monthly 

reports and submit the same regularly to the Convener of th~ SWMC for Solid Waste 
Monitoring. 

3.8.11 Enforcement of byelaws 

(i) It was observed thnt Stntc Policy and Solid Wustc Management Strategy for Delhi has 

been notified by Urbtlll Development Department, ONCTD on 03.11.2017. Further, Bye­
laws for Solid Wnsto Mmmgoniont hnvc nlt'etuly been notified on 15.01.2018 in respect of 

all the ULBs (MCD, NDMC and DCB) in Delhi. However, provisions of these bye laws 

are yet to be enforced by the ULBs in their area of jurisdiction. 

(ii) Therefore, SWMC for Solid Waste Monitoring decided that the Secretary, Urban 

Development Depmtmenl, GNCTD shall ensure enforcement of these bye laws by the 

ULBs and submit monthly reports only in digital mode (first week of every month) in this 

regard to the Convenor of the SWMC for Solid Waste Monitoring. 

3.8.12 Responsibilities and Liabilities 

To ensure clarity in ownership of work, cleat responsibilities, complete adherence to deadlines 

and the accountability Of officers directly dealing with it, it was decided that the Nodal officers 

with respect to each project shall be personally responsible for ensuring completion of the 

project within the above-mentioned timelines, and any failure of such nodal officer to ensure 

e.xecution of the projects I works I responsibilities within the timeline will make such nodal 
officer liable for disciplinary as well as criminal proceedings for wilful disobedience of the 

orders passed by the Hort'ble Courts, the SWMC for Solid Waste Monitoring and also for 

criminal disregard towards their failure to discharge their constitutional obligation to the 

citizell5 to provide clean environment by effective solid waste management in Delhi. 

3.8.13 Setting up of Secretariat of S)VMC for Solid Waste Monitoring 

(i) It wa~ observed that Hon'ble NOT asked SWMC for Solid Waste Monitoring to consider 

opening separate dedicated accC:unt (including ring-fenced account), hire dedicated 

subject matter experts, coordinate with and take on board existing departments, agencies 

and stake holders, civil society, i1icluding voluntary organizations and, may also set up its 

website and place its proceedings on the said website for infonnation of all concerned and 

also to enable public participation. 

(ii) It was therefore decided to set-up a Secretariat of SWMC for Solid Waste Monitoring so 

that appropriate measures in a timely manner can be taken up by the SWMC for Solid 

Waste Monitoring arid for this purpose it was decided that DPCC shall engage at least 

three personnel (not. below the rank of Joint Secretary to the GNCTD I Under Secretary lo 

the Govt. of India- Level 11 post under 7u' CPC) within a months' time and that further 

manpower including consultants and young professionals may be engaged by DPCC 

through Broadcast Engineering Consultants India Limited (BECIL), a Govt. of India 
Enterprise under the. Ministry of Information and Broadcasting, or any other agency of the 

Government ofNCT of Delhi. 

·vl8 
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(iii) It w11s olso decided thol DPCC shnll cngngc 2 electric rou1· wheelers and 4 electric two 
wheelers It~ ct)nslilulc dcdlc.nlcd mobile monilorli1g tcrtlns with in-vehicle monitoring and 
trncking sy!'tcms lf.w cnhnnccd cnpnhililicH in 1!.:r111s of efficient mobility for monitoring 
purpt)~t's. 

4 Ordrr 
N\>W. tlll·rct't'.rc. lht' SW1\1C I'll!' Solid Wnslc Monitoring or·dcrcd accordingly a~directecJ that 
:~ i.'l>p~ · nfthis 01\k'r be nlso plnccd hcl'i1rc Jlon'blc NOT. - . ·~ 

~~\'V 

Enclosures: As above 

Com· for h1king nccessnry nctlon tQ: 

(Nnrcsh Kumar) 
Chief Sccrctllry, Govt. ofNCT ofDe,Ibi 

Convenor of S~.VMC for Solid Waste. Monitoring 

I. Choimum. Delhi Pollution Control Committee, 511 ' Floor, Delhi Secretariat. 
' \ i.cc Chairman, Delhi Development Authority, Vikas Sadan, INA, Delhi. 
3. Secretary, Department of Info rmation Technology, Govt. ofNCT of Delhi, 9th Floor,,Deltii 

Secretariat. 
4. Principal Secretary (Environment & Forest), Govt. of NCT of Delhi, 6u' Floor, D.elhi 

Secretariat. 
5. Principal Secretary (PWD), Govt. ofNCT of Delhi, srh Floor; Delni Secretariat. 
6. Pr. Secretary, lrrig11tion & Flood Control Deptt. Oovt. of NCT of Delhi, L. M. Bundh, 

Shastri Nagar, Delhi. 
7. Chairman, New Delhi Municipal Council, Pa!ika Kendra, New Delhi. 
8. Pr. Secretary (Revenue) cum Divisional Coinmissioner, Gbvt. o!NCT of Delhi, 5 Sham 

Nath Marg, Delhi. 
9. Commissioner, Municipal Corporation of Delhi, 9111 Floor, Dr. S.P.M Civic Center, JLN 

Marg, Delhi. 
I <i. Cornmission~r of Industries, Govt; ofNCT of Delhi. 419, Udyog Sad an, FIE Patparganj, 

Delhi. 
I I. Pr. Secretary, Urban Development D!.lp<!rtment, Govt. ofijCT of Delhi, 9th Floor, Delhi 

Secretariat · , 
12. Managing Director, Deihl State lndustrial & Infrastr:uctll.fe Development Corporation Ltd. 

N-36, Bombay Life Building, Connaught Circus, New Delhi. 
13. Chief Executive Officer, Delhi Cantonment Board, 'Sadar Bazar, Delhi Cantt. Delhi. 
J 4. Chief Executive Officer, Delhi Urban Shelter Improvement Board (DUSIB), Punarwas 

Bhaw<ln, J.P. Estate, New Delhi 

Copy for information to: 
I. Pr. Secretary to Hon'ble Lt. Governor, Govt ofNCT of Delhi. 
2. Add!. Secretary to Hon'bl.e Chief Minister, Govt ofNCT of Delhi. 
3. Secretary to Hon'ble Minister (Environm(lnt & Forests), Govt ofNCT ofDe!hi. 
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4. Secretaries to Hon'ble Ministers, Govt. ofNCT of Delhi. 
5. Secretary, Ministry of Jal Shakti, Govt. of India, Shram Shalcti Bhawan, New Delhi. 
6. Seceetory, Ministry of Environment & Forest and Climate Change, Govt. oflndia, Indira 

Purynvnran Bhuwun, .IOI'bugh Rolld, New Deihl. 
7. Secretary, Ministry of Agrictillmc, ClriVl. of India, Krishi Bhavan, Dr. Rajendra Prasad 

Road, New Delhi. 

8. Secretary. Ministry nfl-lousing and Urbnn Affairs, Nirman Bhawan, Maulana Azad Road, 
New Delhi. 

9, Chuirmnn, N'tltionnll-lighwuys Authority of India (NHAI), Dwarka, New Delhi. 
I 0. Dit'ector Gcneml (rarest), Ministry or Environment & Forest and Climate Change, Govt 

lndia, lndiru Pa1'yavanm Bhuwan, Jurbagh Road, New Delhi. 
II. Commissioner of Police, Delh;· Police Headquarters, Jai Singh Road, New Delhi. 
12. Chairman, Central Pollution Control Board, Porivesh Bhawan, East Arjun Nagar, Delhi. 
13. Pr. Secretary, Finance Department; Govt. ofNCT of Delhi, 4th level, Delhi Secretariat, J.P. 

£state, Delhi. 
14. !?r. Secretary Cum Development Commissioner, Development Department, Govt. ofNCT 

of Delhi, 5/9, Under Hill Road, Delhi. 
15. Directorate General, Central Public Works Depurtment, Ministry oftlousing and Urban 

Affairs, Go!, Nirman Bhawan, New Delhi. 
16. Director General, National Mission for Clean Ganga, 1st Floor, Major Dhyan Chand, 

National Stadium, India Gate, New Delhi. 
17. All District Magistrates of ll Revenue Districts in Delhi. 
18. All DCPs, Govt ofNCT of Delhi. 

'ChicfSecretm-y, Govt. OfNCT of Delhi 
Convenor of SWMC for Solid Waste Monitoring 
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0.:: 
MUNICIPAL CORPORATION OF DELHI 

FCTS report 

Zone Wise Details of Fixed Compactor Transfer Station (FCTS) 

S.No. 

1 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

No. of 
Zone operational 

f~~ 
S[uJl\t '·-

.... -
~~ • .t 

N~gat~li 
Rdhini 

Civil Line 

CH:y-S.P 

)Carol ~agh 

Ke5hav PUrarn 

Narela 

Shahdara (Scmfh) 

_Shah:daJiiL.(ll{orth)' 

Total 

No. of Operational FCTS: 309 

No. of New Proposal : 45 

FCTS 

20 

38 

40 

24 

28 

25 

18 
13 

37 

18 

23 

25 

309 

No. of FCTS under Construction : 10 

No. of FCTS under construction 

Electrical connection 

Civil Work in progress 
Available Applied Not applied 

0 18 0 0 

4 0 0 0 

5 0 5 0 

0 0 0 0 

0 0 0 0 

0 0 0 0 

0 0 0 0 . 
0 0 0 0 

0 0 0 0 

1 0 1 0 

0 0 0 0 

0 0 0 0 

10 18 6 0 

110 ANN b:XV~ &:siT. 

As on 30.06.2025 

No. of new 
proposals 

Remark 

Held up/yet 
to start/ site 

not identified 
hinderance 

Civil work of 02 FCTS completed and machinery not 
0 0 installed 

0 9 

0 0 

For new proposals Letters issued to concemed 
1 5 agencies for Handing over the Land 

1 16 

0 3 
0 0 

0 1 1 fcts under construction cremation ground pahrg<mj 

0 0 

0 1 

0 3 02 budget slips awaited 

0 7 

2 45 
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